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1205 hrs,

PAPERS LAID ON THE TABLE
Avuprt REPORT, DEFENCE SERVICES, 1965

The Minister of Planning (Shri B. R.
Bhagat): Sir, on behalf of Shri T. T
Krishnamachari | beg to lay on the
Table a copy of the following papers: —

(i) Audit Report, Defence Ser-
vices, 1965, under article
151(1) of the Constitution.
[Placed in Library, see No.
LT-3961/65].

Appropriation Accounts of the
Defence Services for the year
1963-64 and Commercial Ap-
pendix thereto. [Placed in
Library, see No. LT-3962/65].

i)

PHALGUNA 20, 1886 (SAKA)

Messages from 3‘}'06

Rajya Sabha

REPORT OF STUDY TEAM ON IMPORT
AND ExpPORT TRADE CONTROL ORGANI-
SATION

The Minister of Commerce (Shri
Manubhai Shah): 1 beg to lay on the
Table a copy of Report (Part I) of
the Study Team on the Import and
Export Trade Control Organisation.
[Placed in Library, see No. LT-3063/
65].

NoTIFICATION re GoOLD BONDS AND
KeraLA GENERAL SALEg Tax Act

Shri B. R. Bhagat: On behalf of
Shri Rameshwar Sahu, I beg to Jay on
the Table—

(1) a copy of Notification No. F.
4(2)—W&M/65, dated the
27th February, 1865, regard-
ing issue of 7 per cent Gold
Bonds, 1980. [Placed in Li-
brary, see No. LT-3964/65].

(2) a copy each of the following
Notifications making certain
further amendments to the
Kerala General Saleg Tax
Rules, 1963, under sub-section
(3) of section 57 of the Kerala
General Sales Tax Act, 1963,
read with clause (¢) (iv) of
the Proclamation dated the
10th September, 1864, issued
by the President in relation
to the State of Kerala:—

(i) SR.O. 205/64 dated the Tth
July, 1964,

(ii) S.R.O. 242/64 dated the 13th
August, 1964,

[Plared in Library, see No. LT-
3965/85].

12+06 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

“(1) In accordance with the
provisions of sub-rule (8) of rule
186 of the Ruleg of Procedure and



